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to the new lending discipline. Such bor-
rowers may also be granted additional limi-
ts, where necessary, to meet increased pro-
duction need but it shall be ensured that 
the eX's:ing WCTL component is not en-
hanced and they bring in additional pro-
portionate contribution for the purpose of 
Increased production. 

(ii) It is not the intention to have 
separate limits for peak level and non-peak 
level in all cases. Such limits are to be fixed 
only wherever feasible i.e. where there are 
pronounced seasonal variation in the uti-
lisation of limits. As regards ad-hoc/tem-
porary limits in excess of the sanctioned 
limits, the intention is not to deny genuine 
additional credit requirements of borrowers, 
In genuine Cases, it should not be ditlicult 
for the borrowers to convince their bankers 
regarding such ad-hoc limits. 

(iii) It is not correct to generalise that 
industry has been subjected to financial 
rigours as a result of implementation of 
T .. mdon C mmittee Recommendations. 
Tne T andoll Committee has brought about 
discipline and improvement in the use of 
working capital by making bank credit 
need  based. The various norms etc. prescri-
bed  by it have been  kept under constant 
review by  Reserve Bank and banks have 
been given discretion to allow, if satisfied, 
deviations from the norm', 
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Settletnent of DeDllUlds of Public 
Sector Etnployees 

1644. SHRI SAMAR MUKHERJEE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Prime Minister bas recei-
ved a Joint Memorandum from the Central 
Committee 11embers of six major trade 
unions; 

(b) if so, the points raised in the memo-
randum ; and 




